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SHRI BgU PATNAIK : Sir, I intro-
duce # the Bill.

13° 25 hrs.
RE : QUESTION OF PREVILEGE
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MR. SPEAKER : You yourself told
me that you would produce additiona
material which you have got. Again you

SHRI KANWAR LAL GUPTA: [
have given ecvery detail o you.

MR, SPEAKER : Merrly your giving
is not sufficient. I have to look into it.

13- 96 hrs.
ELECTION LAWS (AMENDMENT)

BILL**
THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFA (SHRI

SHANTI BHUSHAN) : Sir, I beg to
move for leave to introduce a Bill further
to amend the Representation of the People
Act, 1951 and the Indian Penal Code.

MR. SPEAKER : The question is:

“That leave be granted to introduce
a Bill further to amend the
Representation of the People
Act, 1951, and the Indian Penal
Code.”

The motion was adopted.

SHRI SHANTI BHUSHAN : Sir, I
introduce the Bill.
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MATTERS UNDER RULE 377
MR. DEPUTY-SPEAKER : Matters

under Rule 377. Mr. Ram Gopal Reddy,
He ia not here..

SHRIMATI PARVATHI KRISH<
NAN (Coimbatore) : Sir, I want to
make a submimion.
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MR. DEPUTY-SPEAKER : Ifthe Mi-

nister wanss to reply, he can inform the-
Speaker and reply tomorrow.
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MR. DEPUTY-SPEAKER : Under

rule 377, if the Minister wants to reply,

ocedure is, he can inform the

S er and then reply. Unfortupately,

he has not informed the Speaker. If he

wants to reply, he can inform the Speaker
and reply tomorrow, if he wants,
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duced with the dati

s8Pyblished in Gazette of India Extraordinary Part I, Section 2 dated 22-12-77.



